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OH.129 of 1990

Dated IVieu Delhij this the 7th clay of

Hon'ble ahri 3. P» iharma, P'Tembe r ( 3)
Hon'ble ohri B. K. ^ingh, nemberC'̂ O

Shri Rajbir Singh
S/q Lyts Puran oingh
R/o Litr.No. a-63, Police Station
Sar asuati 1/ihar
DELHI

By '"^duocate ; iihri Greuial

VERSUS

1« Lt» Governor of Delhi,Through
Chief Secretary
Delhi Administration
DELHI

2o Commissioner of PolicGj Delhi
Delhi Polics Headquarters
r'i.S.O, Building 5 l.P« Estate
NEioj DELHI

3. Deputy Commissioner of Police/
10 Bn, DoA,p.j Pitampura Lines
DELHI

By Advocate? Shri K, Giri '

0 R Q E R

~Tdral}

Shri 3* P" •^harrnajr'l(3j

» Appiicant

,, . Respondents

The applicant uas initially appointed as Head

ConstableiMin.) in the Delhi Police on 13.9.53» There

was a Specific condition in his appointment letter

that he uould acquire proficiancy in typewriting

uithin 6 months being the requisite qualification

for appointment, as Head Constable (Plin.) as prescribed

in Rule I0(a} of the Delhi Police (Appointment and

Rscruitment)Rulss,19E0. The applicant was given a

number of opportunities to qualify the typewriting test,

but he could not qualify the same and fcherefcre, his

services were terminated on 10,3^27. Hauever, on his
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repressntation, he uas la-inatated in service otn- 30.5,89

on thB condition that his services uill again be

terminated without providing any furthar opportunity

if he rails to qualify the prescribed, typeuriting ta^t

for H,C.(riin.j uxthim six months from the date of issus

of the order. The applicant, however, again could not

qualify in the same test and vide impugned order dated

2.1.90, his services uers terminated. The representation

against the same uas also rejected vide order dated
\

18,1.90.- The impugned order terminating the services

of the applicant uas passed under Ru?e 5( i) of CeS(TBmporsr\

Service) Rul esj 19650 Thereafter, aggrieved by the

impugned arderj the applicant filed this application
. - c

in January, 1990 and he prays for the foil owing reliefs;

'®(i) That the order of D.C.P.jlOth Bn» D.iA, P, ^De Ihi

terminating the services of the applicant vide

order No, 25-lOO/Eatt ,/10th Bn , D. P., Ds 1hi

dated 2.1, 90 ( iHnnex ure'3') be quashed,

(ii) Order Mo, l047/Hi!^CR/Hi,i dated 18. 1, 90 ( Anne xure'F')

vide which representation is rejectedj be also
quashed,

<^iii) Cost of the application be allowed,,."

2, On noticBj the respondents filed their reply

contesting the application stating that the applicant

is not entitled to any relief,

3. We heard the learned counselj ihri 5, Grewai

for the applicant and Shri l^l.> K, Giri, counsel for

the respondents and perused the record of the case»
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Rule 10 governs the appointment in the l^inistrial

cadra. For the post of Head Constable(Min,), the

academiC'iqual ification is Higher Secordary or equivalent

and for Head Constable there must be English Typing

speed of 30 u.p.m. and Hindi Typing speed, of 25 u.p.m.

The applicant, of course, uss directed to qualify

the same uithin a period of six monthsSihce 1987,

he could not gained that speed and failed in the

Typewriting Speed Test. On his representation, he.

ujas. again given the chance uith the ' condition that

if uithin a period of six months he could not qualify

in the English/Hindi Typeuriting Speed Test, his

services uill be dispensed with. But the 'applicant

again F^ed. The respondents have only passed an order

discharging the applicant without' attaching any,stigma

to his career. The order is not punitive. The

applicant has been discharged ^ because of having

not attained':the minimum eligible qualification standard

in typeuriting speed as prescribed under Rule 10(a) of

the Delhi Pol ice(Appointment. and Recruitmen t) Rules, 1980 .

Therefore, the impugned order does not call for any

interfe rence,

•i. In uieu or the facts and circumstances of the

case as stated above, the app,icat.icn is dismissed

as deunid of any ^erit, leaving the parties to bear

their oun costs.

(Bo k7 Singh)
f'iemnerCAJ

dbc

(^Sharma)
l^embe r( 3)


